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VILLAGE-ASRON, P.O.BALACHAUR,
DISTT. NAWAN SHAHR (PUNJAB)

M/S DCM ENGINEERING LTD. Appellant
Vs
C.C.E. CHANDIGARH Respondent
I am directed to transmit herewith a certified copy of Final order No. ST/260/ 2009 CUIDB} dated 18.09.09

passed by the Tribunal under Section 129, (B) of the Customs Act, 1962 & Financial Act 1994 relating to Service Tax

Alongwith Stay Order No ST/336/09 \Q/\.,
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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
COURT NO.II

ST/S/2213/09, ST/Appeal No.588/09-Cus(Br)
(Arising out of order in appeal No.2/ST/Appl/Chd.I1/09 dated

24.4.09 passed by the Commissioner of Central Excise(Appeals),
Chandigarh)

M/s DCM Engg Ltd Appellant

Vs
CCE, Chandigarh Respondent
Appeared for the Appellant : Shri S.C. Kamra, Advocate
Appeared for the Respondent : Shri S.R. Meena, SDR

Coram: Hon’ble Mr.D.N. Panda, Judicial Member
Hon’ble Mr. Rakesh Kumar, Technical Member

Date of Hearing: 18.9.09

G'L@"\ Order No. 9) 2@0/@5 /2009
por DN PaOngaC?-Q/y Mo g7/ 2326 / o
Learned Counsel Shri Kamra very fairly submits that the
appellants have no hesitation to go back to the learned
Commissioner (Appeals) for consideration of the evidence
appearing at Annexure 14 at page 95 of the appeal folder which is
an evidence issued by the postal authorities showing the date of
delivery of the concerned postal consignment. According to him) if
this evidence is considered, the appellant may not have grievance.
But such an evidence was not before the appellate authority at the
AU
time of disposal of the appealLthe litigation has arisen.

2. We have found that the appellate order was passed on

24.9.2009. The postal evidence has been issued sometime in May,




2009. Such finding is sufficient enough to grant fair opportunity of
hearing to the appellant/who is directed by this order to appear'
before the learned Appellate Authority below on 29t™" October, 2009
to make an application before him for fixing the date of hearing of
the appeal for consideration of postal evidence that shall be placed
before him and pass appropriate order. With this direction, we

dispose the stay application as well as appeal.

(Order dictated and pronounced in the open Court).

(D.N. Panda)
Judicial Member

(Rakesh Kumar)
Technical Member
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